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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
j AT HYDERABAO '
i

DA No,697/92.- Dt. of Order:11-12-92.

\
Chenuthula Sankar, Rao

i . . ssshpplicant
US. '

1. The Chief Post Master Genaral
Dak Sadan, Rblds, Hyd-1. -

2., Tne Post Mast?r'ﬁeneral, Visakhapatnam,

3. The Senior Superintendent of Post
Offices, Visakhapatnam DlUlSan,
Visakhapatname

|

‘s oo sREBSpONdents
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Counsel for the Rpplicant ¢ Shri A.Satyanarayana Rao

|

Counsel for theIRaspnndents : Shri N.R.Devraj, Sr.CGSC

J - - -

|

THE HON'BLE SHRf T.CHANDRASEKHAR REDDY : MEMBER ()

CORAM:

(Order of! the Single Bench passed by
flon'ble Sri T.C.Reddy, Member (3) ).
‘ .

| - e -

This is an application filed under section 19 of the

A.T,Act, 1885, Fc direct the Respondents to appoint the appli-

cant in a suxtable post on compassionate grounds and pass
'/°-‘K le.,l § D . N S G ¢ Pruje
such other order or ofders in the circumstances of the case.
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2, The ?a?ts giving rise to this Original Appiication

in brief ars a% follows =

J

The father of the applicant wasa working as Clerk
at Duarakanagaﬁ Post O0fPice, Visakhapatnam. On 12-12-82

he dles&of Lung Cancer leaving behand the mother of tha
| bre Agplcomts Koo
applicant, three daughters and theﬁnly song All the children

=}

j-'"r(‘v.n.————f seeele



e

= Cillme -~ -

&

- 2 =
e By ha decbk
of the”ﬁt;mpldyeé‘ -f”4ﬁ-(Fathar of the applicant) uwere
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minors. Ihe applicant herein had become msjor on 4-5-80,
0n 7-5-9f the mother of the applicant put in a represen-

tation to the Past Master General, Visakhapatmam Oivisian,

i.e,
requesting for providing a job to her son )/ the appli-

cant harsin on compassionate grounds, As no orders were .
. i

Cs-v.;\-nvp

pessaed on the representdtion dt.7-5-9¢, ths present

application is filed,

3. Counterig filed by the Respondants opposing this

Original Application. Kum,G.Ramanujamma X3 pX&EE®RL on

behalf of Sri A.Satyanarayana Rao, counsel for the appli-

cant and Sri N.R.Devrsj, counsel for the Respondents are
]
present and heérd. In the counter filed by the Respon-

dents it is pléaded that the applicant had not furnished
copies of certﬁficate of educational qualification, date

of birth, death certificate of his fathsr etc.,, to take
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a guitable dac1310n an; the representatlon’\ From thé

counter of the Respondents it is quite evident that the
- g fea\rsm —
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respondents are.hbti@ﬂf?ltn pass final orders with rsgard
to the applicént's appointment on compassionate grounds
ag the required material haslnot been placed before them

by the applicant., 5o in view of this position we are of
f.:’f"-l_

the view that it would be ju§3ffaif and proper tu;wdecrﬁe‘;
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&af thig G.A. by giving appropriate directions to the appli-
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to
‘cant herein as well as/the respondents.

In the result, wve hzreby direct‘the agﬁlicaﬁf
to furnish the death ce“tificate oF'hié aather, his
(appllcant s) date of bllth certlflcat and educational

UdllFlCdtan certlflcaues, atc., as ara}quLlred by
‘the reqpondants within 15 days From the date of

e e

communication of this order to the { appllcant

pa——
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On receipt of ;beh‘requlred dccumants by the

respondents, the respcndéntslshall pass final Urdérs

within six months on ﬁhe said represenfafion of the mother of
the applicant dated 7.5.37. If the agplicaht continues -

to be aggrieved by the final orders passt by the
respondents, he would be at liberty to anroach this

Tribunal afresh in eccordance with lau, The parties

shall bear their oun costs in this Uﬁ.iA the d rcumstances
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(T .CHANDRASEKHARAMREDDY)

Member{3)

of the case,

b
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Dated :11th December, 1292
Dictatsd in the Qpen court

avl/mvl . .

J. The Chief Post Master General, y
' Dak Sadan, Abids, Hyderabad-1. '

2, The Post Master General, visakhapatnam,

3. The_Senior SUpérintendent of Fost Offices,
visakhapatnam Division, visakhapatnamJ

4, Cne copy to Mr.A.Satyanarayana Rao, Advocate :
Flat 304, BEHJaIa Sadan Street 14, Hlmayatnagar Hyderabad.

&, One copy to Mr.N,R.Devraj, Sr.CGsC,CAT.Hyd.
7. One spare Copye.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CHECKED BY. ! APPROVED BY .
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IN {THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH:; AT HYDERAEAD

THE| HON ' BLE MR . v.C.
D

THE |HON * BLE MR.R.BILASUBRAMANIAN:M(A)
AND "

THE |{HON'BLE MR.T.CHANDRASEKHAR REDLY:M(J)

AN .
THE HON'BLE MR.C.J.TROY : MEMBER(JUDL) -

Dateds \\ -\ 2= 1992
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